
  

              
 
 

                
       

 
 

 
 

        

             

 

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

CRP[SH] 36/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsels appearing for the parties, 

list this case for making an attempt for disposal at the motion stage on 

11-7-2013. 

JUDGE 
S.Rynjah 



  
    

              
 
 
 

                
       

 
 

 
 

        

       

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

              
 
 

MC[SH] 204/2013 
in CRP(SH) 36/ 2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Till the next date, i.e. 11-7-2013, status-quo as on today 

regarding collection of royalty shall be maintained. 

JUDGE 
S.Rynjah 



  
 

 
                

       
 

 
 
 

         

          

        

      

         

            

    

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

WP(C)[SH] 177/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Heard Mr. R.Jha, learned counsel appearing for the petitioner 

as well as Mr. S.D. Uphadhaya, who entered appearance on behalf of 

Mr. SC Shyam, learned CGC for the respondents. 

Issue notice returnable within four weeks. 

As Mr. S.D. Uphadhaya had entered appearance on behalf of 

Mr. S.C. Shyam, learned CGC, who is on leave, no formal notice 

needs to be issued. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

 

        

    

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

CRP[SH] 3/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsels appearing for the parties, 

list this case on 26-6-2013. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

         

       

         

          

    

         

           

            

  

         

      

  

    

        

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

WP(C)[SH] 67/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Mr. N.D. Chullai, learned Sr. Govt. Advocate appearing for 

respondents No.1–3 submits at the Bar that affidavit-in-opposition on 

behalf of the respondents No. 1-3 had already been filed. 

Mr. S.Dey, learned counsel appearing for respondent No. 4 had 

also filed affidavit-in-opposition. 

Office note dated 3-3-2012 indicates that the notice of the 

present writ petition had been sent to respondent No. 5 by Registered 

Post with AD. Till date, neither AD card nor the service report has 

returned unserved. 

Accordingly, this service for notice to the respondent No.5 shall 

deem to have been effected properly. 

Issue rule. 

Exchange of pleadings complete. 

List this case for final hearing on 22-7-2013. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

          

          

  

         

           

         

     

 
 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 
 
 

WP(C)[SH] 143/2010 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Mr. N. Khan, learned counsel appearing for respondent No. 1 

submits at the Bar that respondent No. 1 is filing affidavit-in-opposition 

today itself. 

As prayed for by Mr. N.D. Chullai, learned Sr. Govt. Advocate, 

further five days time is granted for taking fresh steps for service of 

notice to respondent No. 2 by Registered Post with AD. 

List this case again on 8-7-2013. 

JUDGE 
S.Rynjah 



   

              
 

                
       

 
 

 
 

         

           

      

 
 
 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

Cont. Cas(C)[SH] 21/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by Mr. R Thangkhiew, learned counsel on behalf 

of Mr. B.B. Narzary, learned Sr. counsel appearing for the respondent, 

list this case again on 8-7-2013. 

JUDGE 
S.Rynjah 



  
  

              
 
 

                
       

 
 

 
 

        

          

    

       

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

MC[SH] 139/2013 
in Cont.Case(C)[SH]33/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsel appearing for the 

respondent in the Misc. Case No. 139/2013, three weeks’ time is 

granted for filing affidavit-in-opposition. 

List this case again on 22-7-2013. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

        

         

  

     

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

Crl.A.[SH] 5/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsel appearing for the 

petitioner, further four weeks’ time is granted for preparation of paper-

book. 

List this case again on 24-7-2013. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

        

     

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

Crl.A.[SH] 6/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsels appearing for the parties, 

list this case on 24-7-2013. 

JUDGE 
S.Rynjah 



   

              
 

                
       

 
 

 
 

        

     

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

Review Pet.[SH] 3/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsels appearing for the parties, 

list this case on 26-6-2013. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

         

            

  

         

          

            

            

   

      

 

 
 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

WP(C)[SH] 102/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Mr. K. Paul, learned counsel appearing for respondents No. 9 

and 10 submits at the Bar that respondents No. 9 and 10 are filing 

affidavit-in-opposition today itself. 

Mr. S. Sen, learned counsel appearing for the petitioner 

submits at the Bar that even a copy of the said affidavit-in-opposition 

of respondents No. 9 and 10 which is going to be filed had already 

been furnished to him and he prays for two weeks’ time for filing 

rejoinder affidavit. 

List this case again on 15-7-2013. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

        

             

 

 

 
 

 

WP(C)[SH] 156/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As Mr. S.C. Shyam, learned CGC appearing for the 

respondents No. 1 – 4 is on leave, list this case again on 8-7-2013. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

           

         

     

   

      

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH] 194/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Mr. H. Kharmih, learned counsel on behalf of Mrs. Y. Shylla, 

learned counsel appearing for respondent No. 8 prays for three 

weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 15-7-2013. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

  

    

        

       

 

 

 
 

 

 
 
 
 
 
 
 

WP(C)[SH] 333/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Issue rule.
 

Exchange of pleadings is complete.
 

List this case for final hearing on 15-7-2013.
 

In this meantime, petitioner may file rejoinder affidavit.
 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

       

           

       

      

 

 
 

 

 
 
 
 
 
 
 

WP(C)[SH] 364/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsels appearing for 

respondents No. 2 and 3 and respondents No. 6 – 9, further three 

weeks’ time is granted for filing affidavit-in-opposition. 

List this case again on 16-7-2013. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

        

     

      

  

 

 
 

 

 
 

COMPET[SH] 3/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsel appearing for the 

petitioner, one weeks’ time is granted. 

List this case again on 1-7-2013. 

JUDGE 
S.Rynjah 



  

              
 

                
       

 
 

 
 

         

          

        

   

       

 

 
 

 

 
 
 

Cont.Cas(C)[SH] 10/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Office note dated 17-5-2013, indicates that service of notice of 

the present contempt petition had been issued to the respondents No. 

2, 3 and 4 by Registered Post with AD. 

Awaits service report. 

Respondent No. 1 had filed affidavit-in-opposition. 

JUDGE 
S.Rynjah 



  
 

  
 
 
 
 
 
 

              
 

                
       

 
 

 
 

         

         

              

       

 

 
 

 

 

CRL.M.C.[SH] 18/2013 
alongwith 

CRL.M.C. (SH)17/2013 
alongwith 

CRL.REVN.P(SH)46/2012 
CRL.REVN.P(SH)47/2012 

CRL.PETN(SH)11/2013 
CRL.PETN(SH)12/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Mr. V.K. Jindal, learned Sr. counsel appearing for the 

respondent prays for three weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 15-7-2013. 

JUDGE 
S.Rynjah 



 
 

  
 
 
 
 
 
 

              
 

                
       

 
 

 
 

         

         

              

       

 

 
 

 

 
 
 

CRL.Petn.[SH] 18/2013 
alongwith 

CRL.REVN.P(SH)46/2012 
CRL.REVN.P(SH)47/2012 

CRL.PETN(SH)11/2013 
CRL.PETN(SH)12/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Mr. V.K. Jindal, learned Sr. counsel appearing for the 

respondent prays for three weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 15-7-2013. 

JUDGE 
S.Rynjah 



 
 

              
 

                
       

 
 

 
 

         

        

         

      

   

      

 

 

 
 

 

 
 
 

CRP[SH]16/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

None appears for respondent No.2 inspite of service of notice 

of the present revision petition to him. 

Learned counsel appearing for respondent No. 1 prays for four 

weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 22-7-2013. 

JUDGE 
S.Rynjah 



 
 

              
 

                
       

 
 

 
 

      

          

        

      

   

      

 

 

 
 

 

 
 
 

FAO[SH]1/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Perused office note dated 17-6-2013.
 

Await service report so far as respondent No. 2 is concerned.
 

Learned counsel appearing for respondent No.1 prays for three
 

weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 15-7-2013. 

JUDGE 
S.Rynjah 



 
 
 
 

              
 

                
       

 
 

 
 

          

          

      

          

            

          

      

 

 

 
 

 

 
 
 

MC(CRP)[SH]200/2013 
in 

CRP[SH]38/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Heard Dr. O.D.V. Ladia, learned counsel for the petitioner. 

This is an application for making the LR to the respondent No. 

1 who died on 8-4-2013. 

Issue notice to the LR of respondent No.1 whose particulars 

are mentioned in para No. 5 of the present misc. application. 

Issue notice by Registered Post with AD within five days. 

List this case again on 22-7-2013. 

JUDGE 
S.Rynjah 



 
 

   
 

              
 

                
       

 
 

 
 

         

      

  

      

 

 
 

 

 
 
 

MC[RFA][SH]203/2013 
in 

RFA(SH) No. 2/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

The learned counsel appearing for the respondent prays for two 

weeks’ time for filing objection. 

Prayer is granted. 

List this case again on 15-7-2013. 

JUDGE 
S.Rynjah 



  
 

              
 

                
       

 
 

 
 

        

           

  

  

      

 

 
 

 

 
 
 

MC[WP(C)[SH] 41/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Learned counsel appearing for the petitioner prays for three 

weeks’ time for filing rejoinder to the affidavit-in-opposition filed by the 

respondent. 

Prayer is granted. 

List this case again on 15-7-2013. 

JUDGE 
S.Rynjah 



 
 

              
 

                
       

 
 

 
 

        

       

 

 
 

 

WP(C)[SH]6/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsel appearing for the 

respondent, list this case again on 8-7-2013. 

JUDGE 
S.Rynjah 



  
 

              
 

                
       

 
 

 
 

        

              

  

      

 
 

 

 
 
 

WP(C)[SH] 56/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Learned counsel appearing for the petitioner prays for one 

weeks’ time for paying the deficit court fee in filing the writ petition. 

Prayer is granted. 

List this case again on 8-7-2013. 

JUDGE 
S.Rynjah 



 
 

              
 

                
       

 
 

 
 

        

         

  

      

 

 

 
 

 

 
 
 

WP(C)[SH]63/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsel appearing for the 

respondents, further three weeks’ time is granted for filing affidavit-in­

opposition. 

List this case again on 15-7-2013. 

JUDGE 
S.Rynjah 



 
 

              
 

                
       

 
 

 
        

            

    

     

 

 
 

 

 
 

WP(C)[SH]66/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by Mr. N.D.Chullai, learned Sr. Govt. Advocate 

appearing on behalf of all the respondents, further three weeks’ time is 

granted for filing affidavit-in-opposition. 

List this case again on 15-7-2013. 

JUDGE 
S.Rynjah 



 
 

              
 

                
       

 
 

 
 

         

     

 
 

 
 

 
 
 

WP(C)[SH]80/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for by the learned counsels for the parties, list this 

case again on 15-7-2013. 

JUDGE 
S.Rynjah 



  
 

              
 

                
       

 
 

 
 

         

  

 

 
 

 

 
 
 

WP(C)[SH] 82/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

As prayed for, further three weeks’ time is granted for filing 

affidavit-in-opposition. 

JUDGE 
S.Rynjah 



 
 

              
 

                
       

 
 

 
 

         

    

        

          

  

        

  

           

        

  

         

         

            

       

      

          

    

     

          

           

   

 
 
 

 
 

 
 
 

WP(C)[SH]103/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Learned counsel appearing for the respondent prays for time 

for filing affidavit-in-opposition. 

This Court had already passed an order on 14-5-2013 for 

issuing notice to the respondent for consideration of the interim 

prayer. 

Till date, the respondent have not yet filed affidavit-in­

opposition. 

It is an admitted case of both the parties that the present writ 

petitioner is now under suspension and is not getting subsistence 

allowance. 

Mr. S. Sen Gupta, learned counsel appearing for the 

respondent contended that there is considerable delay in filing the writ 

petition. However, as stated above, it is an admitted fact that the 

petitioner is not getting subsistence allowance. 

In this circumstances, respondent is directed to pay 

subsistence allowance to the petitioner within one month from today 

until further orders. 

List this case again on 22-7-2013. 

Registry is directed to furnish a copy of this order to Mr. S. Sen 

Gupta, learned counsel appearing for the respondent in the course of 

the day. 

JUDGE 
S.Rynjah 



  
 

              
 

                
       

 
 

 
 

       

             

        

    

        

           

  

     

 

 

 
 

 

 
 
 

WP(C)[SH] 111/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Perused office note dated 14-6-2013 which indicates that steps 

for service of notice of the present writ petition to respondent No. 4 

had been taken by Registered Post with AD. 

Await service report. 

As prayed for by the learned counsel for the respondents No. 

1,2, 3 and 5, further three weeks’ time is granted for filing affidavit-in­

opposition. 

List this case again on 15-7-2013. 

JUDGE 
S.Rynjah 



 
 

              
 

                
       

 
 

 
 

         

         

      

          

           

  

   

         

        

         

       

        

             

        

 
 
 

 
 

 
 
 

WP(C)[SH]113/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Mr. N.D.Chullai, learned Sr. Govt. Advocate appearing for the 

State respondent prays for allowing him to take xerox copy of the 

present writ petition as well as affidavit-in-opposition as his office is 

not having a copy of the present writ petition which was transferred 

from Gauhati i.e. the erstwhile Principal Bench of the Gauhati High 

Court. 

Prayer is granted. 

However, the respondent may take the xerox copy of the 

present writ petition as well as the affidavit-in-opposition in the 

presence of the staff of the Registry of this Court. 

List this case on 22-7-2013 for final hearing. 

Registry directed to inform the private respondents No. 8, 8A 

and 9 the receipt of record of the present writ petition from the 

Principal Bench of the Gauhati High Court. 

JUDGE 
S.Rynjah 



  

 
                

       
 

 
 

         

          

  

        

          

             

      

          

          

  

        

          

             

           

          

            

           

           

      

           

            

         

          

           

  

         

             

          

       

    

 

   

 

MC[WP(C)[SH] 479/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Heard Mr. K.Paul, learned counsel appearing for the petitioner 

and also Mr. S. Sen Gupta, learned counsel appearing for 

respondents No. 1-6. 

Office note dated 16-4-2013 indicates that steps for service of 

notice of the present misc. application to the respondents No. 7-13 

had been taken by Registered Post with AD card. Till date, neither AD 

card nor service reports returned unserved. 

Accordingly, service of notice of the present misc. application to 

the respondents No. 7-13 shall be deemed to have been effected 

properly. 

This is an application for condonation of delay in filing the 

connected application for restoration of WP(C)[SH] No. 347/ 2005. It is 

stated in para No. 4 of the present misc. application that the petitioner 

came to know that the WP(C)[SH] No. 347/2005 had been dismissed 

by an order of this Court dated 16-8-2011 only in the third week of 

October 2012. After coming to know of the said order of this Court 

dated 16-8-2011, the petitioner had engaged a new counsel for filing 

an application for restoration of the writ petition by setting aside the 

order of this Court dated 16-8-2011. 

It is also stated in the misc. application that if the limitation is 

calculated from the date of knowledge of the said order of this Court 

dated 16-8-2011, the accompanying application for restoration of the 

writ petition is in time. However, for abundant precaution the present 

application is filed for condonation of delay in filing the application for 

restoration. 

Perused the misc.application regarding the cause for the delay 

and I am of the view that sufficient cause had been shown for 

condoning the delay. Accordingly, the delay in filing the application for 

restoration of WP(C)[SH] No.347 of 2005 is condoned. 

Misc.application is allowed. 

JUDGE 

S.Rynjah 



 

  

 
                

       
 

 
 

         

          

   

         

           

          

          

          

            

          

  

        

         

   

 

 

 

 

 

 

 

 

MC[WP(C)[SH] 478/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

By an order of this Court dated 24-6-2013 passed in MC[SH] 

No. 479/2012, delay in filing the present application had been 

condoned. 

Heard Mr.K. Paul, learned counsel appearing for the petitioner 

as well as Mr. S. Sen Gupta, learned counsel appearing for the 

respondents No. 1-6. On perusal of the present misc. application and 

also after hearing the submission of Mr. K.Paul, learned counsel 

appearing for the petitioner, this Court is of the considered view that 

sufficient cause had been shown for setting aside the order of this 

Court dated 16-8-2011 for dismissing the writ petition i.e., WP(C)[SH] 

No. 347/2005. 

Accordingly, the order of this Court dated 16-8-2011 is set 

aside and WP(C)[SH] No. 347/2005 is restored to file. 

Misc.application is allowed. 

JUDGE 

S.Rynjah 



 

 

 
                

       
 

 
 

 

         

         

        

 

 

 

 

 

 

 

WP(C)[SH]No.347/2005
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

By an order of this Court dated 24-6-2013 passed in MC[SH] 

No. 478/2012, this present writ petition had been restored. 

List this case for final hearing on 5-8-2013. 

JUDGE 

S.Rynjah 



 
 

 
                

       
 

 
 
 

       

          

           

        

        

      

 
 
 

 
 

 
 
 

WP(C)[SH]370/2011 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

24-6-2013 

Respondent No. 1 had filed affidavit-in-opposition today only. 

Mr. K. Paul, learned counsel appearing for the petitioner also submits 

at the Bar that an additional affidavit is being filed today itself. 

In the circumstances, as prayed for by the learned counsel 

appearing for the parties, list this case on 15-7-2013. 

Released from part heard. 

JUDGE 
S.Rynjah 







 

 











 







 
 
 

















 
 
 



 



 
 



 
 
 
 
 


